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SHRIC. P.'N. SINGH: I do not have
any ofietal informetion on tisis point.
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Is it want of uranium or otherwise?
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SHRI C. P. N. SINGH: This ques-
tion does not really relate to the main
question. But I may inform him that
it was not bacause of the shortage of
any particular item but because of
certain technical difficulties in the very
system of that plant, not in the atomic
energy system or the sophisticated
technology, but in the turbines. All
those things have now been looked
into. There were certain leaks in the
pipes which were also plugged. So
far as the technology for generation of
power by atomic energy is concerned, I
am glad to inform you that atter Rajas-
that RAP 1, RAP 2 is today generating
power, and we have put it on to the
grid, which is working very satisfac-
torily.

SHRI MOOL CHAND DAGA: For
your information, T may tell you that,
it is not working at all nowadays.
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SHRI YOGENDRA MAKWANA: Can
you permit me 1o speak in English?

It is because he asks in Hindi I have to
reply in Hindi.

That is under consideration of the
Government. The entire grea of....
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DR. KARAN SINGH: There seems
to be some confusion on this maiter.
There are two different points involv-
ed. One is, the people of Ladakh alter
a prolonged agitation and after many
years of suffering from ga sense of
grievance came to an agreement with
the Statement. We understand the
State Government agreed that the
request of the people of Ladakh to be
treated as Scheduled Tribes would be
forwarded to the Government of India.
Therefore, the question is, has that re-
quest been forwarded to the Govern-
ment of India? XKeeping in view the
importance of this matter and the
growing unrest among the people of
Ladakh, will the Government of India
move expeditiously ana when will it
move?

The second point is that there are
other castes and tribes. Apart Irom
Ladakies in the Jammu region, there
are Gaddis, Gujars, Bakarwals, They
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antding demand for being
hi:cvleudﬁogftﬁe Bcheduled Tribes. Will
the hon. Minister say, what is happen-
ing with regard to Ladakies and what
is happening with regard to other
castes requests for reservations?

SHRI YOGENDRA MAKWANA: We
have not received any proposal from
the State Government. This is the reply
to the first part of the question of the

hon. Member.

1 have received a memorandum from
the people of Ladakh. The deputation
came to me and they have given a re-
presentation.

DR. KARAN SINGH: Has the State
Government not sent you the request?

SHRI YOGENDRA MAKWANA: No.
It is from the people of Ladakh. We
have transmitted it to the State Gov-
ernment for their comment. But 8o
far we have not received any reply
from them.

DR. KARAN SINGH: The agitation
was against the State Government.

What is the use of sending it to the .

State Government?

SHR] YOGENDRA MAKWANA:
‘Whatever the facts are with me, I am
placing it before the House. So far the
State Government has not given aany
reply and they have asked for some
time for giving the reply.

Bo far as the castes are concerned,
it is Article 341 of the Constitution
which has to be extended to the State
of Jammu and Kashmir. So, the castes
are there which are specified under the
Presidential Order. So far as the
Scheduled Tribes are concerned, Arti-
cle 342 has to be extended to the State
of Jammu and Kashmir. For that cer-
tain formalities are to be adopted. We
have to consult the Siate Government.
That consultation is going on. What we
have primarily received from the people
of Ladakh, has been sent to the State
Government for their comments.

8o far as different castes gnd tribes
are concerned the hon. Member has
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given oermn names, Previously, the
Lakur Committee was appointed which
has given the mnames of Bakarwala,

Gujars, Gaddis, Shippis, Bazigars and
Sansis. .

One of the Associations of the Sche-
duled Castes also suggepted the names
—Ladakies, Gujars, Bakarwala, Gaddis,
Shippis, Bazigare, Sansis, Mazabbi, Gen
Molgi and Nadiala.

SHRI P. NAMGYAL; We are told by
the Cchairman of the <Cabinet Sub-
Committee Shri D. D. Thakur who is
also Jammu and Xashmir Finance
Minister and who visited last winter
to settle the agitatiopal problem of
Ladakh. The Finatce Minister came
here yesterday ang specifically told me
that the Jammu and Kashmir Govern-
ment had recommended and submitted
to the Central Government the applica-
tion order for applying the Fifth Sche-
dule of the Constitution to Ladakh so
that the people of L.adakh are declared
as Scheduled Tribes. I Wwould like to
know specificaliy f.;lom the hon. Minis-
ter what are the specific recommenda-
tions? Are you going to declare the
people in this area as Scheduled Tribes?
You have mentioned something about
the change in legisldtion. I do not
think any change in legislation is re«
quired. This thipg comes under Arti-
cle 370. Application Order is neces
sary for which only the consent of the
State Government js required. So, I
would like to know when the Govern-
ment will take3f deeision and what are
the specific recommendations of the
State Government are,

SHRI YOGENDRA MAKWANA:
have repeatedly replied to the hon
Members that I have not recelved any
letter or any recommendation from the
State Government. Whatever I hav
received is the memorandum from the
people of Ladakh! The hon. Membe:
of Parliament from Ladakh was also
present. They had given it to me and
to the Prime Minister. We nave sent
the representation to the State Govern-
ment for their comments. As I said
earlier, the State Government has re-
quested some more time for giving their
comments.
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As far as the law is concersed, I have
already stated that article 341 is al-
ready extended to the State.of Fammn
and Kashmir and article 342 is to be
extended for this purpose. For that,
certain formalities are to be done. We
are to primarily consult the State Gov-
ernment fregarding the memorandum
which has been submifted to the Gov-
ernment. We are awaiting their com.-
ments.

SHR]1 P. NAMGYAL: Has the Prime
Minister received any such Communi-
tation from the State Govemment?

SHRI YOGENDRA MAKWANA:
will engquire.

Paper for Educational Sector

*g12. SHRI AJOY BISWAS: Wil the
Minister of IND'USTRY be pleased to
state;

(a) whether Government have issuea
any order to paper industry regarding
30 per cent priority production to meet
needs of educatjonal sector,

(b) 1if so, how many manufaccurers
are not complying with the order; and

(c) what steps Government arc goiang
to take against the violaters?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) In accordance
with the provisions of the Paper \He-
gulation of Production) Order, 1974 cer-
ta.n categories of manufacturers are
required to manufacture, in respect of
every month or quarter, white printing
paper to the extent of atieast 30 per
cent of the total quantity of paper and
paper board manufactured auring the
month of guarter, as the case may be.

(b) Most of the manufacturers have
been detaulting at one time or the other
in respect of the production of white
printing paper.

{¢) The performance of the mills is
being reviewed from time to time and
discussions are being held with the
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ragnulacturers te emsure compliance
with provistons of the erder.

SHRT AJOY BISWAS: It is a se-
rions matiet that almost all the
paper manufacturers are not comply-
ing with the Order of the Govern-
ment. As a result of that, the stu-
dents and the educational institutions
are facing a serioug crisis. So, my
specific question is: What was the
total demand of white printing paper
in 1980, what was the total quota
fixeq for the paper industry for the
manufacture of white printing paper
for 1980 and for the period from
January, 1981 to March, 1981 and the
total quantity of white printing
paper produced by them in compli-
ance with the Regulation of Produc-
tion Order of 19787

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): As
far as the question of compliance of
the order is concerned, a few of the
mills had gone to the court. The
matter was sub judice, 7T called a
meeting of the paper manufacturers
and, my request, they withdrew from
the courts the writs which they had
procured from the Calcutta High
Court.

Ag regards the hon. Member's
question as to the crisis in paper in-
dustry, it is not true. What was
lacking at that time was the rationa-
lisation of  distribution of  white
printing paper. Whichever the State
the hon, Member refers to, wherever
there ig a crisis, he is welcome to
bring that to my notice. Ags far as
our information goes, there is no
crisis as far ag the supply of wwhite
printing paper is concerned. As far
as the demand of paper ig concerned,
the total demang ig 11.5 lakh tonnes.
The supply of white printing paper
for the students, for educational pur-
poses, ig 1,07,875 tonnes, Prlor 1o
that, the supply in 1979-80 was high-
er and, in 1978-79, wds also higher.
But after the meeting with the Edu-
cation Ministry, paper manufacturers
and the #fate Governments repre.





